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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL CENTRAL
ZONAL BENCH AT BHOPAL (M.P.)

EXECUTION APPLICATION NO. 12/2023 (CZ)

OM PRAKASH SOMANI APPLICANT
VERSUS

STATE OF RAJASTHAN AND ORS. RESPONDENTS

COMPLIANCE REPORT IN TERMS OF ORDER DATED 24.07.2023
PASSED BY THIS HON’BLE TRIBUNAL

That in terms of directions issued by this Hon'ble Tribunal dated
24.07.2023 passed in O.A. N0.91/2022(CZ) the Respondent No. 1. 2, 3. 4
& 5 1s submitting the compliance report which may be kindly taken on
record.

PRAYER
It is thercfore prayed that this Hon’ble Tribunal may graciously be

pleased to take this status report on record in the interest of justice.

X
PLACE: Rtto? - SHOEB H KHAN
DATE: 21/67/21  COUNSEL FOR ANSWERING RESPONDENTS



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL:
CENTRAL ZONAL BENCILAT BHOPAL (M.P.)

. Kxccution Application NO. 12/2023(C7)
OM l’Rz\Kz\S" SO]\"AN[ y AI'I'LICAN'I"

VERSUS

F RAJASTHAN AND ORS. RESPONDENTS

AFFIDAVIT

Chokha Ram s/o0 Vanna Ram Ji R/o Hal Teshildar Banera

Dist. Shahpura (Raj.) Post Teshildar do hercby solemnly
affirm on oath and state as under:- .

i. That I am well acquainted with the facts of the present case and the
application has been drafted by counsel for answering respondent on

my instructions and contents thereof, have also been explained to
me.

i. That Annexures are the Photocopies of originals & they are correct
and are true to best of my knowledge.
i. That, affidavit is exccuted in support of documents annexed with the

compliance report. g
é % ENT

VERIFICATION . TreT e wRqer
I Chokha Raim the above named deponent do hereby verify that lhe
contents of the aforesaid affidavit from pnl‘Zlgl'i{pll 1 to 3 are true and
correct to the best of my knowledge and belief.

Verified on this ~ dayof 2024, g (
E%;Bg‘ ENT

SHOEB H KHAN

COUNSEL FOR ANSWERING RESPONDENT

GIGNATURE neg{u
T

Krishna Kumar Jeengar
Advocato & Notary Public
BANERA Disit.Bhilwara
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